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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
(Principal Bench, New Delhi)

Original Application No. 1 155/2024

IN THE MATTER OF:

KAUSHALENDRA KUMAR . . .Applicant

VERSUS

UNION OF INDIA & ORS. ...Respondents

REPLY AFFIDAVIT ON BEHALF OF RESPONDENT NO.18

I ANWAR QURESI-H, the Authorized Signatory of M/s Alien India Agro Food

address: Plot No.A-37, Massorie-Gulawthi Road, Industrial Area, Hapur, UP-

201015, do hereby solemnly afiirm and state as under:

PRELHVIINARY OBJECTIONS

In 23as MAR cm I23 /at .\\°“I>

The present Application filed by the Applicant upon plain reading of Section

15 of the said act is barred by law of limitation. On bare perusal of section 15

of the said Act, an Application raising substantial question relating to

environment seeking restitution, remediation and compensation (including

enforcement of legal right relating to environment) has to be filed within a

period of 5 years from date on which the cause of action for such dispute

“first arose” provided that, this Hon’ble Tribunal may, if it is satisfied that the
pplicant was prevented by sufficient cause from filling the Application

.’

QU3-ICg”LNt.4620 FAK Bv0
J5/0

thin the said period allow it to be filed within a further period not exceeding

Xty days. In the present case the application is totally barred by Limitation.

Q5

406,3F8

I\.cEU Am»flgh
P6rtW20

‘$4’04/012025
936,70

Dar
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PRELIMINARY SUBMISSIONS 

1$-

1. That the present reply is being submitted on behalf of Respondent No. 18, 
namely Mis Alien India Agro Food, in response to the allegations and 
averments made in the Original Application filed by the Applicant.

2. That at the outset, it is respectfully submitted that the answering Respondent is 
a law-abiding, environmentally-conscious and duly registered industrial unit, 
engaged in the business of crushing of animal bones since 02-05-2013, and is 
committed to complying with all environmental and safety regulations as laid 
down under applicable laws.

3. That the functioning of the unit of answering respondent is being narrated as 
under:

a. The answering respondent purchases bones from the market.

b. These bones are then vaporised using steam, which melts the leftover 
meat and fat adhered to them.

c. The melted residue of meat and fat is known as Tallow, which is 
supplied to other industries for further usages.

d. The bone is now crushed into a crusher to make Crushed bone, Meat 
and Bone Meal (MBM), Fish meal and pet food.

4. That taking into account polluting atmosphere, it is submitted that during the 
entire process there is appropriate arrangement for control of pollution.

5. The process of crushing is a simple operation wherein bones are poured into a 
crusher or grinder, which grind or crushes them into small pieces to be used as

• � Crushed bone, Meat and Bone Meal (MBM), fish meal, and pet food. It is a
/4!$ � 11 . fi . .R � 5 ...., �o ution- ree process and does not require the use of water.
g �:E�N � -�, 
o 

O ::J .Q)� � t .d . h 11 . 
o � v. �� � ' _, const ermg t e water po ution, it is submitted that whatever water is-5 � �LO 2 �d 
g, � �, 8 � :! 8 by the unit is sent into the Effluent Treatment Plant (ETP) Th ·t h o _ju.. �-i::: s . e uni as 
"'o . UJ ...... <l> ·.:: 
,..-:: en UJ ci. o.. /9
\ z2- ::P 
·. '9?- ",(,,� 

'� � 
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its own Effiuent Treatment Plant (ETP) which is commonly referred to as 

water purifiers. The ETP intakes used water from the unit and purify water for 

further use by the unit itself. The ETP works as under: 

ETP has three step process for purification of water -

Primary (includes) 

Secondary (includes) 

Tertiary (includes) 

: Screening, 

: Sedimentation/ floatation 

: Equalisation 

: Aeration 

: Decomposition of Micro-organisms 

: Floculation and sedimentation 

: Filteration 

: Disinfection 

► Now, the water after the abovesaid treatment is fit for reuse by the unit

of answering respondent itself. The reuse of water includes the water

for plantation.

► With regard to sludge, sludge is used in irrigation and cooling hence,

the sludge is also being used, thus, again the unit is not responsible for

any kind of pollution related to sludge.

► There are ETP inlet meter and outlet meter which are in compliance of

the normal standard.
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7. That considering the potential pollution that may be caused by tallow, which

is the residue obtained from the melting of fat and meat adhered to the bones,

it is submitted that the said tallow  is  supplied  to  various  units  engaged in

various activities. I Jenee, there is no possibility of pollution.

8. That an important issue that has been raised by the petitioner in his petition is

greenery, it is submitted that the answering respondent has developed a green

zone i.e. has planted trees as per the norms and guidelines of the government.

9. That since the answering respondent is involved in bone crushing only and is

not involved in any kind of production, thus, there is no question of any

pollution.

I 0. That apart from it all the appliances being used in the unit of the respondent

are within the prescribed norms and has proper permission and approval.

11. That it is important to mention here that the Consent to Operate (CTO) has

been issued to the answering respondent unit viz. Consolidated Consent to

Operate & Authorisation (CCA) under section 25 of the Water (Prevention &

Control of Pollution) Act, 1974 and under section 21 of the Air (Prevention &

Control of . Pollution) Act, 1981, vide ref. no. 

227913/U PPCB/Circle 1 (UPPCBHO)/CTO/both/HAPUR/2024, bearing 

Application Id No. 29319524 dt. 28-12-2024 which is valid since 01-01-2025 

till 31-12-2029. 

12. That the answering Respondent is operating its unit strictly within the

parameters of law, having obtained all necessary and statutory clearances and

permissions from the competent regulatory authorities.
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14. That the answering Respondent has in place a scientifically designed waste

management system and adheres to the “Polluter Pays” principle and

Sustainable Development norms enshrined under lndian environmental

jurisprudence.

15. The allegation that the answering Respondent has caused pollution to or

encroached upon the Hasanpur-Lodha Wetland or Upper Ganga Canal is

baseless. misleading and factually incorrect.

16. That if required, the answering Respondent is willing to facilitate a joint

inspection by any authorized team to verify the factual position on the ground.

17. The submissions made by the answering respondent are clear proof of the

Respondent’s commitment to environmental safety, are being placed on record

and may be kindly considered by this Hon’ble Tribunal.

18. That the present application filed by the petitioner is devoid of merits, based

on false, frivolous, and concocted allegations, and has been filed with ulterior

motives to harass the answering respondent.

19. That the allegations made by the petitioner regarding the unit of answering
respondent in question are absolutely false and baseless. The petitioner has

not specifically provided any details or documentary evidence to support his

claims against the answering respondent, and the application is nothing but a

misuse of legal provisions for personal gains.

0. That the Original Application makes vague and sweeping allegations against a

large number ol' Respondents without clearly stating what specific act or

omission has been committed by this answering Respondent.

t / 2-l. :5, That no site report, inspection findings, lab test, or documentary proof has
.,;

/ l been placed on record to suggest that the answering Respondent has violated

i 1

)

_ 1"

'hnysenvironnrental norm or has contrihutetl to pollution in the area.

.\'

' l

\ “sf
we

A."

3
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22.

23.

24.

25.

Q

That the answering Respondent vehemently denies all Lmsubstantiated, vague,
and omnibus allegations made in the petition unless specifically admitted

herein.

That Filing petitions before the National Green Tribunal (NGT) has, of late,

become a trend among certain individuals or organisations (NGOs), who,

under the guise of enviromnental activism and public interest, attempt to

extort money from industries or individuals as well, by filing false and

frivolous petitions. These self-proclaimed protectors of nature and the

enviromnent often have no genuine concem for ecological welfare; rather,

their sole objective is to misuse the process of law for personal gain under the

garb of corporate social responsibility.

That in the instant petition, the petitioner has not even undertaken an

individual or independent inspection of the units of answering respondent

against whom allegations have been levelled. VV1thout any specific

verification or assessment, the petitioner has arrayed the answering

respondent along with several others as parties to the petition. Had the
petitioner personally inspected the unit of the answering respondent, he would

have found that the answering respondent is duly complying with all

applicable norms, standards, and guidelines as prescribed by the competent

authorities and regulatory agencies. The present petition, therefore, is not only

devoid of merit but appears to have been filed with the ulterior motive of

extracting money or for personal publicity through public recognition.

That last but not the least it is submitted that the land where the unit of

answering respondent is established is on lease, and its owner are The Uttar

A Pradesh State Industrial Development Authority (UPSIDA). It is important to
Z3,» ..> in

?":.'l£11
fl!
ff)

HT: .-
-.-153 ll:- '*-xi“ "~=A,'l ‘.7; (U

,1 7%
ention here that UPSIDA has granted the certificate for operation of unit of

wering respondent, which is sufficient to prove that the unit is not

' rating unauthorisedly and without the permission of the government.

,»
/'

375:0?-5 .1a/is

\/' 1R,
(at ‘Y-re
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The answering Respondent conclusively submits that:

0 It has followed all the norms and guidelines of the govemment and has

obtained all the necessary permissions from the respective agencies.

0 It has not undertaken any activity of causing pollution of any form whether

air, water, noise etc.

0 It has not undertaken any activity of dumping of solid/liquid waste or

effluents in or around the Ganga Canal or any water body;

0 There has been no tree felling, excavation or any other act which may

disturb the ecological balance of the region. On the contrary the answering

respondent has planted trees inside and nearby his unit.

0 It has its own ETP which purify the water and make it reusable for unit of

respondent itself.

0 It has obtained all the measures to 11.111 its unit in authorised manner by

following all the nonns of the government and its agencies, and is well

within the knowledge and permission of the govemment.

That any adverse action against the answering Respondent would be in

violation of the principles of natural justice, and amounts to penalizing a

lawful industry based on general assumptions.

The answering Respondent submits that it is engaged in lawful business

activity and provides direct and indirect employment to several persons in the

area.

- The Respondent fully understands its responsibility toward the environment
~.§\-Otflf

IQ0 . . . . ., ‘ifftnd is actively engaged in community welfare, tree plantation and public
\_t_j,

itiivareness drives related to cleanliness and green living.
B rf“

is , i:1- Q'-
1

w .3/_r
Pea
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30. The answering Respondent is committed to upholding the cons

§

titutional

principle of sustainable development, and any disruption to its activities

would not only cause financial loss but also impact families dependent on it

for livelihood.

PARAWISE REPLY ON MERITS

1.

2

3.

.//- /
., It

F ,
, .<1",
51
It .
Di *

gl
“ 1'}; 41/\/~

That the contents ofpara no.1 of the petition need no reply.

That the contents ofpara no.2 of the petition need no reply.

That the contents of para no.3 of the petition pertaining to the answering

respondent are wrong ang and denied. It is denied that the applicant is filing

the present application raising substantial questions relating to enviromnent

and seeking gracious intervention of this Hon’ble Tribunal:

a. Against, large scale, uncontrolled, unrestricted, unlawful and illegal

enviromnental and ecological exploitation and degradation in Hasanpur-

Lodha wetland (largest wetland in NCR) and surrounding area, falling in

Districts: Ghaziabad, Hapur and Gautam Buddha Nagar, Uttar Pradesh;

b. Or against, flagrant violation of provisions of the Environment
(Protection) Act, 1986, the Water Qrevention and Control of Pollution)
Act, 1974, the Air (Prevention and Control ofPollution) Act, 1981 and the

Wetlands (Conservation and Management) Rules, 2017 or Rules framed
‘IL,’ under the said enactments, by Industrial Units (Respondent Nos. 17 to 38)

-%"7 '2’ s . . . _ _Q"//, _ ‘I F; \/}_0p6I‘8lllIlg in and around the Mussoorie-Gulawathi Industrial Area, in
Fju’ es

léclose proximity to the Hasanpur-Lodha Wetland and by the developersl
‘,4’,-
t

- ilders;

//W.*R3?’

Den.

»$§Q04/07
/7'(~_,sn

z-:

Or against, unauthorized and illegal occupation of land, encroachments,
s

<\ dumping of sand & construction waste in and around Hasanpur Lake and
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blocking of overflow drains and discharge of untreated wastewater into

Hasanpur Lake and wetland (largest wetland in NCR) by Respondent

Nos. 17 to 49, causing multiple serious health issues/ailments as a direct

consequence of toxicity in Hasanpur Lake, wetland and ground water.

d. Or against, illegal abstraction of ground water.

e. Or against inaction on the part of the respondent Govemment Authoritiesl
Bodies (Respondent Nos. 01 to 16) to the aforesaid illegal acts and
violations.

f. Or as a result, the ultimate consequence is that the largest wetland of the
NCR and the productive agricultural land of the applicant and other

villagers is getting severely affected.

It is submitted that the petitioner has made vague and sweeping allegations

against a large number of Respondents without clearly stating what specific

act or omission has been committed by the answering Respondent, as well as

the petitioner has also not specifically provided any details or docmnentary

evidence to support his claims against the answering respondent.

That the contents of the para no.4 of the petition are wrong and denied. It is

denied that the applicant is a socially conscious citizen and has taken up the

present substantial issues relating to enviromnent degradation. It is submitted

that since the petitioner has not individually checked or verified the unit of the

answering respondent, it raises serious doubts about the credibility and bona

H " gdes of the petitioner as a socially conscious citizen. It also casts a reasonable

dgubt that the present petition has been filed with the ulterior motive ofI
_ - g _ _

_ _ ,_ racting money from the answering respondent, rather than out of genuine
\ ~ , _
\ 5‘ S §ivironmental concern.
"\ r.. '4? ~Z~

< _ - - . . ,.\‘_,_ That the contents of the para no.5 of the petition pertainmg to the answermg
respondent are wrong and denied. It is not denied that the issues raised in the
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present application also concem the public at large and therefore, the present

application is also in larger public interest. It is however submitted that there

is no doubt that the issue of pollution raised in the present petition is

important and, if genuinely pursued, falls within the reahri of public interest.

However, it is equally true that proper verification and due diligence should

have been conducted before filing the petition. The answering respondent,

who is being urmecessarily dragged into this matter, is in no way responsible

for any environmental violations. The unit is strictly adhering to all applicable

govemment guidelines, norms, and standards. Relevant documents evidencing
such compliance are being placed on record to demonstrate that the answering
respondent cannot be held liable for any pollution-related concerns raised

in the petition.

That the contents of the para no.6 of the petition are wrong and denied. It is

denied for the want of knowledge that the Applicant and his family members

owns approximately 04 acres of agricultural land in Hasanpur-Lodha village.
It is denied that applicant's land is located in Khasra no. 77, village Hasanpur-

Lodha, Tehsil Dhaulana, Hapur, and major portion of the land is severely &

irreversibly affected, on account of the above-mentioned illegal acts and

violations.

That the contents of the para no.7 of the petition are wrong and denied. It is*1:
‘I denied for the want of knowledge that applicant's land is in close proximity to

7;. {lie largest wetland in NCR i.e. Hasanpur-Lodha which has a water spread
A-j_ /rgfea of 115 hectares (approx.) as per the National Wetland Inventory and

(‘I

I /' ssessment of 2006-2007.

-/{j That the contents of para no.8 of the petition are wrong and denied for want of

knowledge.

9. That the contents of para no.9 of the petition are wrong and denied for want of

knowledge.
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10. That the contents of para no.10 of the petition are wrong and denied for want

of knowledge.

11. That the contents of para no.ll of the petition are wrong and denied for want

of knowledge.

12. That the contents of para iio.l2 of the petition are wrong and denied for want

of knowledge.

13. That the contents of para no.l3 of the petition are wrong and denied for want

of lmowledge.

14. That the contents of para no.l4 of the petition are wrong and denied for want

of knowledge.

15. That the contents of para no.l5 of the petition are wrong and denied. It is

submitted that that the answering respondent has complied all the guidelines

and norms prescribed by the government and its agencies to run its unit, and

in any case is not indulged in any kind of creating pollution.

16. That the contents of para no.l6 of the petition are wrong and denied. It is

submitted that that the answering respondent has complied all the guidelines

and norms prescribed by the govemment and its agencies to run its unit, and

in any case is not indulged in any kind of creating pollution.

11-. That the contents of para no.l7 of the petition are wrong and denied. It is

\’:;§‘i_31bm1lT€d that that the answering respondent has complied all the guidelines

norms prescribed by the govemment and its agencies to run its unit, and

in case is not indulged in any kind of creating pollution.

18. yr the contents of para no.18 of the petition are wrong and denied. It is

._-,~¢ enied that the aforesaid prohibited activities are being carried out in the

Hasanpur-Lodha Wetland area, in clear violation of the Wetlands

(Conservation and Management Rules) 2017, as elaborated hereinunder and
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are not ‘wise-use‘ of the wetland. It is submitted that the answering respondent
has complied all the guidelines and norms prescribed by the govemment and

its agencies to run its unit, and in any case is not indulged in any kind of

creating pollution.

That the contents ofpara no.l9 is denied for the want of knowledge.

That the contents of para no.20 of the petition are wrong and denied. It is

denied that the aforesaid prohibited activities are being carried out in the

Hasanpur-Lodha Wetland area, in clear violation of the Wetlands

(Conservation and Management Rules) 2017, as elaborated hereinunder and

are not ‘wise-use’ of the wetland. It is submitted that the answering respondent

has complied all the guidelines and nonns prescribed by the govemment and

its agencies to run its unit, and in any case is not indulged in any kind of

creating pollution.

That the contents of para no.2l of the petition are wrong and denied. It is

denied that the industrial Units which are operating outside of the Mussoorie-

Gulawathi Industrial Area have illegally, and without approval, converted the

land use from agricultural to industrial. It is submitted that the answering

respondent has complied all the guidelines and norms prescribed by the

govemment and its agencies to run its unit.

That the contents of para no.22 of the petition are wrong and denied. It is

denied that the answering Respondent Industrial Unit, carry out industrial
\,a,ctivity of metal works, rubber, steel, chemicals/ polymers, leather, beverages,

Q90

fogd/meatprocessing, etc., or given their nature of industrial activity it is
../ -

clear that they handle and store hazardous substances. It is submitted

,iliat‘_i‘lie answering respondent has complied all the guidelines and norms
_ ‘pre‘s;l“ribed by the govermnent and its agencies to run its unit.

II
/La“.

/.
H \ /*5’
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23. That the contents of para no.23 of the petition are wrong and denied. It is
denied that the answering Respondent Industrial Unit, either operating from

inside or outside of the Mussoorie-Gulawathi Industrial Area, cause severe &

irreversible pollution including Water, Air and Land pollution; thereby

causing overalt enviromnental pollution and degradation. It is submitted that

the answering respondent has complied all the guidelines and norms
prescribed by the govemment and its agencies to run its unit.

24. That the contents of para no.24 of the petition are wrong and denied. It is

denied that the answering Respondent Industrial Unit, operating inside and

outside the Mussoorie-Gulawathi Industrial Area, have been brazenly

dischargingl dumping untreated, toxic and poisonous effluents/ industrial

wastes/ hazardous wastes in open, which is in clear violation of the conditions

of the Consent to Operate/ Authorizaton, if any, obtained by such industrial

Units. It is submitted that the answering respondent has complied all the

guidelines and normsiprescribed by the government and its agencies to run its

unit.

25. That the contents of para no.25 of the petition are wrong and denied. It is

denied that the answering Respondent Industrial Unit and also other Industrial

Units, operating inside and outside the Mussoorie-Gulawathi Industrial Area

/’\\\€’/FSiv4)-1‘Z,ll\“/)0
(/hEERAJtr’MAR’
*1H.\~'canit ,\“P23

/6'.fégre violating the Water (Prevention and Control of Pollution) Act, 1974 and
\ >,

"Q '5'-.1 ‘fie Hazardous and Other Wastes (Management and Transboundaiy

'_ q-[lid-ovement) Rules, 2016 made under the Environment (Protection) Act, 1986

q __ ‘F’/kind the Wetlands Rules 2017. It is submitted that the answering respondent
Act

has complied all the guidelines and norms prescribed by the govemment and

its agencies to run its unit and thus is not violating any laws.

26. That the contents of para no.26 of the petition are wrong and denied. It is

denied that this untreated wastewater from the answering Respondent’s

Industrial Units, operating inside and outside the Mussoorie-Gulawathi
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27.

8.

‘ at “biident has complied all the mandatory directions. It is submitted that the

H

Industrial Area, is being directly discharged into the water bodies of

Hasanpur-Lodha area including into the Hasanpur Lake (considered as the

largest natural lake in NCR Delhi) and into the Upper Ganga Canal. It is

submitted that that the answering respondent is working under zero discharge

policy, and any water, if being used, in the unit is treated and purified in the

Effluent Treatment Plant (ETP) which is fit for reuse and is being reused by
the answering respondent itself. It is thus submitted that the petitioner has

wrongly alleged that the answering respondent is discharging the water in the

water bodies of Hasanpur-Lodha area including into the Hasanpur Lake.

That the contents of para no.27 of the petition are wrong and denied. It is

denied that the answering Respondent’s Industrial Unit, operating inside and

outside the Mussoorie-Gulawathi Industrial Area, are discharging untreated

wastewater directly into the water bodies, by way of concealed pipes also. It is

submitted that that the answering respondent is working under zero discharge

policy, and any water, if being used, in the unit is treated and purified in the

Effluent Treatment Plant (ETP) which is fit for reuse and is being reused by
the answering respondent itself. It is thus submitted that the petitioner has
wrongly alleged that the answering respondent is discharging the water in the
water bodies ofHasanpur-Lodha area including into the Hasanpur Lake.

That the contents of para no.28 of the petition are wrong and denied. It is
denied that none of the Respondent Industrial Units (Respondent Nos. 17 to

/?i‘,~..

'7' 1"\"P/-o.
rm .\\Uilit

-123/4:7‘§;‘5- .*'==-as-§'g'\'\Y
QQ’.15'

~ ave installed display board to display the information relating to water

ir emissions and wastes especially hazardous wastes generated by such
D ial Units, a mandatory requirement. It is submitted that the answering

ifitioner has not placed on record any photographs especially of the7

F5 I a\--I-/' nswering respondent to substantiate his claim.
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That the contents of para no.29 of the petition are wrong and denied. It is

denied that common and illegal practice adopted by the answering respondent,
operating inside and outside the Mussoorie-Gulawathi Industrial Area is to

dump waste including hazardous wastes in open common area and bum such
waste, when substantial quantity of waste is collected. It is submitted that the

petitioner has not placed on record any photographs especially of the

answering respondent to substantiate his claim.

That the contents of para no.30 of the petition are wrong and denied. It is

denied that such a course/ practice followed by the answering respondent,

operating inside and outside the Mussoorie-Gulawathi Industrial Area is a

cause of severe enviromnental pollution including Air Pollution in the

Hasanpur-Lodha wetland area.

That the contents of para no.31 of the petition are wrong and denied. It is

denied that there is a network of open industrial drain in the industrial area

and from the common outlet point from the industrial area, only for certain

length the drain is partially covered; however, the same is in a dilapidated

condition, broken at multiple places.

That the contents of para no.32 of the petition are wrong and denied. It is

denied that the size of the industrial drain is inadequate to handle the amount

of industrial wastewater generated by the answering respondent, operating

inside and outside the Mussoorie-Gulawathi Industrial Area, consequently the

industrial drain overflows in multiple locations, enters agricultural fields,

Qgincluding that of the Applicant and causes permanent damage to the
_{. _
‘pisricultural fields, rendering them unfit for cultivation.

: /‘i

3. ;f /lffat the contents of para no.33 of the petition are wrong and denied. It is

IV /fiienied that the elevation level of even the base of industrial drains, is above

___, .\\..*‘ the elevation of adjoining agricultural land, thus through seepage/percolation
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36.

37.
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heavy damage takes place to the agricultural fields, including to that of the

Applicant.

That the contents of para no.34 of the petition are wrong and denied. It is

denied that the untreated, toxic and poisonous effluents/ industrial wastewater

discharged by the answering respondent, operating inside and outside the

Mussoorie-Gulawathi Industrial Area gets accumulated on vacant industrial

land, designated green belt/parks within industrial area, etc. which is a matter

of serious enviromnental concem as it harbours many health hazards. This

stagnant wastewater is leading to not only contamination of soil but is also

affecting the ground water quality.

That the contents ofpara no.35 need no reply.

That the contents of para no.36 need no reply. It is however submitted that the

answering respondent is in any marmer not indulged in contaminating the

water bodies of the area in question.

That the contents of para no.37 of the petition are wrong and denied. It is
denied that because of the unique physiographic, geological and hydrological

features of the area, the untreated, toxic and poisonous eflluentsl industrial

wastes, etc. discharged by the answering respondent, operating inside and

outside the Mussoorie-Gulawathi Industrial Area which gets

accumulated/logged in the area, eventually flows into the water bodies

K-_\ {including the Hasanpur Lake; thereby contaminating the water of these water

, '6 bordies which further results in contamination of ground water, damage to the

faquaitic life and agriculture and complete disruption of ecosystem.

38. 1 the contents of para no.38 of the petition are wrong and denied. It is

_‘“/géeiiied that the Applicant has got the samples of water and soil of the area

including Hasanpur-Lodha lake analyzed by an independent laboratory and

the results have shown heavy metal contamination in soil, which is a critical
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enviromnental issue as it is having severe implications for crop production,

food safety, and human health. It is submitted that the petitioner has not

obtained the sample of the unit of the answering respondent. It is further

submitted that since the answering respondent is following the due process as

well as standard and norms set by the govemment and other agencies.

39. That the contents of para no.39 of the petition are wrong and denied. It is

denied that the that the presence of toxic elements in agricultural soil

threatens crop productivity, food quality, and the overall sustainability of
agriculture. Similar results have come in water analysis reports and even the
groundwater has been found to be heavily contaminated and not at all fit for

drinking, due to untreated industrial discharge. It is submitted that in any case

if the toxic elements are threatening the crop productivity or water quality, the

answering respondent is not responsible for the same, since the answering

respondent is following all the safety measures set by the govemment and

other agencies.

40. That the contents of para no.40 is not related to the answering defendant,

hence need no reply.

41. That the contents of para no.4l is not related to the answering defendant,

hence need no reply.

42. That the contents of para no.42 of the petition are wrong and denied. It is

denied that every day, huge quantity/ truckloads of construction waste is being

1 5 lllfiidiimped directly into the Hasanpur Lake, pushing back the shore line and

F ;-gillqgal constructionl encroachment activities are being carried out, on the

Q-\.
‘etland and on the shores of the Hasanpur Lake. It is submitted that the

if ~"-' itioner has neither alleged specifically about the answering respondent nor

* as placed on record any photographs or any document to prove that the

T l<‘ answering respondent is indulged in dumping the construction waste directly

into the Hasanpur Lake.
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43. That the contents of para no.43 of the petition are wrong and denied. It is

denied that the aforesaid activities, which are in a flagrant violation of the

enviromnental laws, are not only disrupting the lake's natural ecosystem but

also a cause of damage to water quality and surrounding biodiversity. It is
submitted that the answering respondent has never violated any of the laws

and has obtained all the measures set by the government and other agencies.

44. That the contents of para no.44 of the petition are wrong and denied. It is

denied that there is large scale urbanization happening by way of construction

of ‘LAKE VIEW‘ villas and apartments around Hasanpur Lake/ wetland. Such

construction is unauthorized, illegal and violates the Wetlands Rules 2017. It

is submitted that the said allegation does not pertain to the answering
respondent.

45. That the contents of para no.45 of the petition are wrong and denied. It is

denied that there is decline in the ground water level in the Hasanpur-Lodha

Area, which is a result of illegal abstraction of ground water for their

commercial purposes by the answering respondent, either without the

requisite NOC/ permission from the CGWA/UPGWD or in violation of the

conditions of NOC/perrnission. It is submitted that the answering respondent

has obtained all the permissions to run its unit and also following all the

guidelines set by the government and other agencies.

46. That the contents of para no.46 of the petition are wrong and denied. It is
denied that the aforesaid activities as questioned in the present application are

>,\ Q _/-§.» . ' '~§:‘p,rohibited for the protection of Hasanpur lake as well. It is submitted that the
’ ‘"5 “"3 ‘ . . . . . . . .--.1 \a,fr§wering respondent is not involved in any of the illegal activities which

Fjresiilt in degradation of atmosphere.. ‘. l__ ,

47. ; the contents of para no.47 of the petition are wrong and denied. It is

/‘Ii1 enied that the issue of wastewater and encroachment in the Hasanpur-Lodha
"""“§**.* ’A wetland area was even reported in Times of India newspaper.
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That the contents of para no.48 of the petition are wrong and denied. It is

denied that under the aforesaid circumstances, the Applicant was constrained
to issue Legal Notice on the Respondents, dated 05.06.2024. It is submitted
that no notice was ever served upon the answering respondent.

That the contents of para no.49 of the petition are wrong and denied. It is

denied that the Respondent Nos. 1 to 16 have failed to discharge their duties

and responsibilities, to protect the enviromnent. Therefore, the concemed

officials of the Respondent Nos. 1 to 16 are equally responsible and liable for
the enviromnental damage and degradation caused in the Hasanpur-Lodha

Wetland area, in as much the answering respondent is responsible and liable

for the same.

That the contents of para no.50 of the petition are wrong and denied. It is

denied that the aforesaid activities amounting to enviromnental, ecological, air
and water pollution is a clear violation of Right to Life as enshrined under

Article 21 of the Constitution of India. It is submitted that the unit of the

answering respondent is running well within the norms set by the government

and other agencies.

That the contents of para no.51 of the petition are wrong and denied. It is

denied that in view of the aforesaid facts and circumstances, the applicant is

filing the present application. It is submitted that the petitioner has filed this

petition merely to harass the answering respondent and to extract money from
1 ‘1 , _
f’/ It is submitted that the following grounds are forged and vexatious merely

\€i;.put pressure upon the answering respondent.
( . Q)
,.

‘answeringrespondent is answering the grounds in detail, as following:
@-

That the contents of Grond A are wrong and denied. It is denied that

Hasanpur-Lodha wetland is grappling with large scale, uncontrolled,

unrestricted, unlawful and illegal enviromnental and ecological
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exploitation and degradation, which remains unchecked by the

concemed Governmental Authorities/Bodies. It is submitted that the

said ground is vague as such the petitioner has not specified the

allegations against the answering respondent.

That the contents of Grond B are wrong and denied. It is denied that

there is flagrant violation of provisions of the Environment (Protection)

Act, 1986, the Water (Prevention and Control of Pollution) Act, 1974,

the Air (Prevention and Control of Pollution) Act, 1981 and the

Wetlands (Conservation and Management) Rules, 2017 and Rules

framed under the said enactments, by Industrial Units, including

answering respondent, operating in and around the Mussoorie-

Gulawathi Industrial Area, in clos

Wetland.

e proximity to the Hasanpur-Lodha

That the contents of Grond C are wrong and denied. It is denied that

there is unauthorized and illegal occupation of land, encroachments,
dumping of sand & construction waste in and around Hasanpur Lake

and blocking of overflow drains and discharge of untreated wastewater

into Hasanpur Lake and wetland (largest wetland in NCR), including

by answering respondent, causing multiple serious health

issues/ailments as a direct consequence of toxicity in Hasanpur Lake.

wetland; adjoining agricultural land and ground water.

That the contents of Grond D are wrong and denied for want of

knowledge.

,That the contents of Grond E are wrong and denied. It is denied that as
i/glper Rule 4 (1) of the Wetlands Rules 2017, activities including (a)
{til encroachment (b) settin u ' d st', g p in u ries or their expansion; (c)

manufacturing or handling or storage or disposal of construction and

demolition waste or Hazardous Wastes; (d) solid waste dumping; (e)
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lgsubmifled that the petitioner has not placed on record any document or
l ‘Z1,’
,.§'photograph which reflects that the answering respondent is specifically

6/?‘ indulged in any of the alleged activities, while also the petitioner has

H

discharge of untreated wastes and effluents; (f) construction of a

permanent nature; (g) poaching; are prohibited in the Hasanpur-Lodha

Wetland area. It is further denied that the said activities are carried out

in the Hasanpur-Lodha Wetland area in an uncontrolled and unchecked

manner. It is submitted that the petitioner has put vague allegations and

has not specified if the answering respondent is also indulged in the

said activities.

That the contents of Grond F are wrong and denied. It is denied that the
aforesaid illegal activities does not constitute "wise-use" of the wetland
for the purposes of Rule 4 (1) of the Wetlands Rules 2017 as illustrated
in the guidelines issued by the Respondent No. 1 for implementation of

the Wetland Rules 2017. It is submitted that petitioner has put vague

allegations and has not specified if the answering respondent is also

indulged in the said activities.

That the contents of Grond G does not pertain to the answering

respondent hence need no reply.

That the contents of Grond H are wrong and denied. It is denied that
the Industrial Units, including unit of answering respondent, operating

inside and outside the Mussoorie-Gulawathi Industrial Area, have been

brazenly dischargingl dumping untreated, toxic and poisonous

effluents/ industrial wastes/ hazardous wastes in open which is causing

severe & irreversible pollution including Water, Air and Land pollution;

thereby causing overall environmental pollution and degradation. It is

not specifically mentioned the role of the answering respondent.
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I. That the contents of Grond l are wrong and denied. lt is denied that the
Respondent Industrial Units including unit of answering respondent,

operating inside and outside the Mussoorie-Gulawathi Industrial Area

are violating the Water (Prevention and Control of Pollution) Act, 1974

and the Hazardous and Other Wastes (Management and Transboundaiy

Movement) Rules, 2016 made under the Environment (Protection) Act,

1986 and the Wetlands Rules 2017.

J. That the contents of Grond J are wrong and denied. It is denied that
untreated wastewater from the unit of respondent, operating inside and
outside the Mussoorie-Gulawathi Industrial Area, is being directly
discharged into the water bodies of Hasanpur-Lodha area including into
the Hasanpur Lake (considered as the largest natural lake in NCR

Delhi) and into the Upper Ganga Canal. It is submitted that the

petitioner has placed on record any such document or photograph to

show that the answering respondent is discharging the waste water into

the water bodies.

K. That the contents of Grond K are wrong and denied. It is denied that

the industrial drain in the industrial area is in a dilapidated condition,

broken at multiple places and is inadequate to handle the amount of

i\ industrial wastewater generated by the Industrial Units; consequently

the industrial drain overflows in multiple locations, enters agricultural

fields and causes permanent damage to the agricultural fields,
- l.i

,'rendering them unfit for cultivation. It is submitted that the answering
/ I O I I I 1 1 . .$3 respondent is not responsible for dilapidation of industrial drain while

also not responsible for any of the associated consequences.

L. That the contents of Grond L are wrong and denied. lt is denied that the
untreated, toxic and poisonous cfiluents/industrial wastewater
discharged by the answering respondent, operating inside and outside
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the Mussoorie-Gulawathi Industrial Area gets accumulated on vacant

industrial land, designated green belt/parks; consequently, leads to
contamination of soil and affects the ground water quality. It is

submitted that the petitioner has not placed on record any document or
photograph which reflects that the answering respondent is specifically

indulged in any of the alleged activities, while also the petitioner has

not specifically mentioned the role of the answering respondent.

That the contents of Grond M are wrong and denied. It is denied that

the untreated, toxic and poisonous effluents/ industrial wastes, etc.

which gets accumulatedl logged in the area, eventually flows into the

water bodies including the Hasanpur Lake; thereby contaminating the

water of these water bodies which further results in contamination of

ground water, damage to the aquatic life and agriculture and complete
disruption of ecosystem. It is submitted that the petitioner has not

placed on record any document or photograph which reflects that the
answering respondent is specifically indulged in any of the alleged

activities, while also the petitioner has not specifically mentioned the

role of the answering respondent.

That the contents of Grond N are wrong and denied. It is denied that

the analysis of samples of water and soil from the Hasanpur-Lodha area

including from the Hasanpur-Lodha lake has shown results of heavy

metal contamination in soil, which is a critical environmental issue as it

is having severe implications for crop production, food safety, and

human health. It is submitted that the petitioner has not placed on

record any document or photograph which reflects that the answering

respondent is specifically indulged in any of the alleged activities,

while also the petitioner has not specifically mentioned the role of the

answering respondent.
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O. That the contents of Grond O does not pertains to the answering

respondent, hence need no reply.

That the contents of Grond P are wrong and denied. It is denied that

there is decline in the ground water level in the Hasanpur-Lodha Area,

which is a result of illegal abstraction of ground water for commercial

purposes by the Respondents.

Q.

R.

That the contents of Grond Q need no reply.

That the contents of Grond R are denied as the said judgment has

separate facts and circumstances, hence cannot be stated to be related
to this petition.

S. That the contents of Grond S are denied as the said judgment has

separate facts and circumstances, hence camiot be stated to be related

to this petition.

T. That the contents of Grond T are wrong and denied. It is denied that

despite issuance of the Legal Notice, no action was taken by the

Respondent Govermnent Authorities/ Bodies (Respondent Nos. l to

16), to implement effective measures to correct, control and prevent the

aforesaid violations/damage and hold the perpetrators, including the
/7;.» ‘,1; F3 i answering Respondent, liable and accountable for the violation of the

I .

J J g I

} .

52.

53.

’/ J
I

. , .

_e --5 if laws. It is submitted that no notice was ever received by the answering

éfapplicable laws, rules and regulations including the environmental

. . it
I

.1 respondent.<\~..~
That the contents of para 52 of the petition need no reply.

That the contents of para 53 of the petition are wrong and denied. It is denied
that the present application is within the period of limitation. It is submitted
that the limitation of 5 years for filing the instant petition has already befifl

expired. It is further denied that cause of action is the continuing one 65 the
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aforesaid activitiesl violations are continuing and have not stopped. It is

submitted that no cause of action ever accrued in favor of the answering

respondent.

54. That the contents ofpara 54 of the petition need no reply.

PRAYER

In light of the above submissions, this Hon’ble Tribunal is most respectfully prayed

to:

0 Dismiss the Original Application as against the answering Respondent;

v Hold that the answering Respondent has complied with all environmental

laws and is not in violation of any norm;
£1

, _ ,1 ffiiass such other or further order(s) as may be deemed just and proper in the

.1; .21 __' rest ofjustice, equity and good conscience.

K
uJ-
”£?{i=.i¢t,t3€@

_.,_\
_\-\

_ pk 49 , DEPONENT
VERIFICATION

I, the deponent above named, do hereby verify that the contents of the above

affidavit are true and correct to my knowledge and belief. No part of it is false and

nothing material has been concealeqfiherefrom., g. , .
1 1'

1 .1’s, ~
.v ,_ . -

Verifiedat on this 20"‘ day of May 2025. UJQR
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3% Uttar Pradesh Pollution Control Board
'1‘,-‘_“'!.t4' Building. N0 TC-12V Vibhuti Khand, Gomti Nagar. Lucknow-226010

'1'? "1 '.1’\.4 j
I‘lioni-10522-27208282720113I, l"av052Z-2720713/l. Email: info@iippch.in_ \'\/ehsite: '.-.\.\iippeh torn

Category : RED Application Id : 29319524
227913/UPPCB/Circlel(UPPCBHO)/CTO/both/HAPUR/2024 Date: 28/12/2024

To,
M/s
ALIEN INDIA AGRO FOODS
A-37, M. G. Road Industrial Area, Distt_Hapur.HAPUR,245301

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby graiited to ALIEN INDIA AGRO FOODS located at A-37, M. G. Road Industrial Area,
Distt_l-Iapur,HAl’UR,245301. subject to the provisions of the Water Act, Air Act and the orders that may
be niarle further and subject to following terms and conditions 3- '
1. This CCA Al..lEl\l INDIA AGRO FOODS granted for the period from 01/01/2025 to 31/12/2029 and
valid for inanufacturiiig of following products.

Product Quantity Unit
__0 _ _ __ __ ll} __*. M7 _ __ _? _ij_ + _1 i_____ _A _

h/l_BlVl_-_r_W,___ 15 _____ ,_4___ -l\/l€lIl’lC Tonng_s/l)a_v_ _
__ _Crushed Bone 9.0 _ Metric Tonnes/Day

_ fi_sh_lyleal 2.0 _ _ _ Metric Tonnes/l)ay_ g
_ Tallow ___ 2.0 Metric Tonnes/l)ay __ 1
__,,,l‘elfgod ‘___ lMetric Tonnes/l)z_i;___

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) The daily quantity of cffiuent discharge (KLD) :-

T
Z71-i:

1

(Find o1YEffiuentM V_Quantity(KLD)_ Trgtinent fa_cility__ Dis_c1i_ai"ge ppiitg
| l)oinestic ____ 0.(i0_I_(_Ll)__ Septic Tank? _ “SEPTIC TA_NK

nmuanu 150KLD ETP TRFATED li W.-\TER 1
lTHROUGHETPl

TOUPMDA =
,,___ ,_ _, Dunn My

(ii) 'l‘rade Elfliir-iil 'l‘reziiiiit-iii and l)isposal 1-'l'he applicant shall operate l?l'fliient 'l'n-.iiiiieiii Plant consisting
of priiiiary/seeoiidnry and lei'liar_y treatinent as is l't‘(|tlll‘t‘(l with i'elei"eiiee to iiilliieiit t|tl.llllll_\' and qiialitv.

ln ease of sto|ip;igr~ ol l'tiiit'lioiiiiig of l'I'l‘l’, prorliirtioii has lo he stopped llll1l1t‘(llI1ll '\ and this llozird has to
be iiiiiinated by lax/plioiie/ernail with It report in llils regard to he dispatelied iiiinieriialel_\.
(iii) The treaterl ellluent shall he l't’(‘_y(Tlt‘(l to the lllilXlll1lllI1 extent and should be reused \\‘ithin the preniises
for gzirdeniiig t‘l('. (_)u;ilily of the treated elllueiit shall meet to the following geneinil and speeilie standards as
preserilieil under liiiviroiiineiii ll’rotertion) Rules. 11180 and 2l]1|1llt‘ill)lt‘ to the tinil lroni time io-tinie1-ANAND KUMAR rm,» ~ llrt vim-inn

ANAND ~s>os“0‘:2 "2
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Industrial Effluent Quality Standard

g __S.l§lo._H___ _,___‘ParamLter A _ W Standard
1 pH AS PER E.P. RUl 1.5, i

_ __ 4?, __ __ _ __ 1986 ASWAMENDLD
p 2 BOD AS PER E.P. RULES.

j __,____,____44g _, _ 71986 AS AMENDED
l 3 COD AS PER E.P.RULl1S.1986 AS AMENDED ‘

4 TSS AS PER E.P. RULLS, l
___ ,_ _ 19_8_6_ AS AlVlENl)LD

5 OIL AND GREASE AS PER E.P. RULL S.g 1986 AS AMENDED l

(iv) Sewage Treatment and Disposal 1- The applicant shall provide comprehensive 8'11’ as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STI’. prorliietion has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.
(v) The treated sewage shall be reused in gardening as far as possible. The S'l l’ shall be niaiiilairied
continuously so as to achieve the quality of the treated sewage to the following», slanrlards.

lSNo._ [Paranieters _ lStandards >_A_g___
3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as anieiided :-
1) The applicant shall rise following fuel and install a comprehensive control system roiisisllng of control
equipment as required with reference to generation of emissions and operate and inaintain the same
continuously so as to achieve the level of pollutants to the following standardv.

Air Pollution Source Details
El

(S No. Air Type of fuel Stack no Control Height of 1
Pollution Device Stark l

L_L$9s£e=_, ._, .4, 2-.pd
‘ 1 1 X 3 TPH Bio STACK Particulate 30 METER l
l Boiler with Briquette- NO. 01 Matter STACK l

1 Multi 4.5 MT/Day l-IEIGI IT I
i Cyclone (ONLY AS FROM ,
i Dust PER CAQM GROUND ,

Collector, DIRECTIO L[\’l_L l
Bio Filter g _ N) l

STACK Sulphur AS Pl R l;(P) 1
NO. O2 Dioxide RULEE» l986l

l/\S /\lVll NDID
l .

l
l 2 1x380 PNG(Omy
1 KVA DG approved
‘ Set and 1 X fuel is

62 KV/\ DG permitted p ,
Set as portho l

CAQM l
I lamaum l '

liiiiniissioii Quality Staiulards

No, Stark no l';ii‘aiiiii-lers l Stiiinlni its
/\NANl) l\'tll\/l/\l. ‘ ‘
AN/\ND "
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_ _. _ __*. ___ E __ __ ___ __ _ _ k

1 l STACK N0.01 Particulate Matter As PER E(P) 1RULES, tees As
. E. -,-._ AMENDED

2T l STACK uo. 02 Sulphur Dioxide AS PER E(P)L RULES, 1986 /\s_ E ii JEIVLENDEQ _J
In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately
(ii) The unit will not use any type of restricted fuel.
iii) Noise from the DC. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-
Daytime I from 6.00 a.ni. to 10.00 p.m., Night time: from 10.00 p.ni. to 6.00 a.m.

Standards for Industrial Commercial Residential Silence l
Noise level in Area Area Area Zone l
_dbg(A) Leqf 7 _ AW g )

Day Night Day Night Day Night Day l1\‘ight[
__ _ 4_ Time Time Time Time Time Time Time l Tirneg,‘

e __ _, L 15 l 10 as I 5s_L_5s, 45 s0_t 4Q~)
4. Essential documents to be submitted by the Industry/Unit as Applicable :-
(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(ii) Quarterly compliance report of the CCA. photograph of ETP/Al’Cs/Waste Storage /\rea.
5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.l0.202l issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forestas
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000, - (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. ln case of non-
compliance of this direction, your consent will be revoked by the Board.
8. If the unit uses the ground water and requires the permission from SGWA/COW.-\ for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the Nt)t‘ obtained from the
competent authority and submit to the Board, within 3 months time failing which t'TO \\‘ill be revoked.

General Conditionsz»
1. The applicant shall get analysed the samples of eflluent/einissiot1/hazartlous \\astes at least once in a three
month from the lahoratory recognized by the Molilf and shall report to the UPl’(‘B.
Z. The applicant shall however, not without the prior consent of the Board bring into use an\ ue\\' or altered
outlet for the discharge of el'l'luent or gases emission or sewage waste from the unit.
3. Treated Industial waste water and domestic waste water shall he disposed _]oiutl\ at one disposal point.
The applicant shall provide discliarge measurement equipment at final disposal point.
4. The applicant shall strictly comply with conditions of this (‘C/\ and sulnnit cotnpliance report ofstipttlated
conditions within 30 days of receipt ol‘tl1is’(l(‘r\. l|' at any point ol titne, it is found that the industry is not/(NAM) KUMAR t~~Irllvsttntttll>yANAND i

tr “\|t-'\N~\Nl‘
/\N/\ND t t- Au-:1." .etr~sso-t~us'30‘
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complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.
5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof.
6. The industr_v shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.
8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down. such information shall be reported to the l3oard's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.
9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.
10. In case of any damage to the agriculture productivity. human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and Such information shall be
reported to Boards offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.
ll. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point
12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary

Specific Conditions:-
1. This CTO is valid for the production of MBM- 15 MT/Day, Crushed Bone- 9.0 l\1T/Day, Fish l\/Ieal- 2.0
MT/Day. Pet F0od- 1.0 MT/Day and Ta1low- 2.0 MT/Day by using Raw material as RAW BONE and Solid
Waste from Slaughter Houses and Meat Processing Industries- 40 MT/Day.
2. In case of an_v change in production capacity, process, raw materials use etc. the industry will have to
intimate the Board. For any enhancement of the above, fresh Consent to Establish has to be obtained from
U.P. Pollution Control Board.
3. Industry shall spray the gamaxine / bleaching powderl lime powder on all the odour generating sources
and for the storage of raw hides.
4. Industry shall spray the pesticides in industrial premises to control the insects.
5. Industry shall provide copy of agreement for obtaining Raw Material from the source to the Board.
6. No plant and machinery shall be installed in the industry without obtaining (‘TE from IPPCB.
7. The industry shall maintain proper logbook for used water. eflluent generation.
8. Industry shall maintained logbook for Electricity Constrnrption etc.
9. The industry shall ensure provisions of Roof Top Rain Water Harvesting systern and Ground Water
Recharging Proposal/ compliance report should be sent to the Board within One rrronth.
I0. Industry shall comply with various Waste Management Rules as notified by \loFF&CC i.e. Plastic
Waste Managernent Rules, 2010, Solid Waste Management Rules. Zlllti, lla/ardous aml Other Wastes
(Management and Transboundary) Rules, 20l0, E-waste (l\“lanagerne|tt) Rules, Ytlltl. tonstruction and
Demolition Waste Management Rules, 2010. and Battery Rules ‘Z000.
ll. Under the Noise Pollution (Regulation and (lontrol) Rule 2000. the intlustr_\ shall take atlequate rneasures
for control of noise from its ovvn sources within the premises so as to maintain arnhiertt air qualit\' standards
in respect of noise to less than 75 dill/\) during day time and '/0 dl',tr\).
12. Indtrstry shall abide by directions given by llon'hle Suprerne (ourt. lligh t ourt. National Green
Tribunals, Central Pollution Control lioard and Ilttar l’r.uleslr Pollution (‘outrol l%o.trd for protection and
safeguard of environrnent from time to time. M _H__ _ "AN/\Nt> KUMAR ‘...t§t‘.‘.'.:“N'.t....i’ ‘

l).\\\‘ -'tl."l l. ‘ti l1.5b.l?
t05'§U‘
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ltl. l'he iudu.sttj\ shall provide adequate .trtattp,ettietit lot llp_ltttnp_ the at t ttlental lt‘-tl\.t)'_t"-/ tllst'ltatp_e ol attv ah
pollnratn p_.\,s Input] trout the \es.sel. rrtncltliterv ett tvhtt h are llltely to tart“-tr lttr" ha/aid tut hullnp,
en\ ironrueutal pollution.
l-I. lu case ol \tolatiou ol abo\e nteutlotted cottdttlotts or aux puhllc ronrp|.nnt the tonsent shall be
\\itl\dt‘a\\n ln at t ordain e \\ltlt la\\.
la. lrulnsn\ shall submit l'lr.st contpllant"e report \vlth tespett to t ondltlon.s llli|trtst'tl \\ lllllll Iltl day-. old Issue
ot‘ this pernilssion
lti. fhe ludu.str\ should be operated tn such a tuauner tlt.tt ll does not atlverselv alter t lllt~ ettvtronntent and
the solid \\a.ste e_r~iteratetl such as ash etc. be di.spo.sed in t‘t o lrreudly manner
li. lndn.str\ shall tontpl\ \vhh \ariot|s pro\'lslon.s of .t\lr (l're\etttion .ind (‘outrol ol l'olltrtlon) /\t t I081 as
amended. \\'ater tl’te\eutiou and t‘outrol of l‘ollutlon) .~\t"t Ill/tl as anteuded .tnd all other applh able t‘t|lt'.s
notified under l".l‘ \i‘t I030.
lb‘. l'he unit .\ltall obt.iin prior consent.s itt the event ofauy addition of new entlsslon _e_t-neratlon soruces such
as lioiler l"rrrrt.tt"e lle.tter.s"»’ lit}. Sets or alteration ofexlsthu; t‘tttls.sloll sources in at t ordance with section
L’l L’? of air .~\ct ltlt\‘l (as antenderl r‘e.spet'tlvely\'l.
1!). If the t‘l‘t‘l1 or lll‘l‘t‘ll issues the ('lo.sure order .lt\tllll\‘l the industry this torisent order stands
autoniaticall_\ .\ttspt‘tit|t‘tl for that period.
.‘0. l'he lopboolv ol'quautit\" of recvcled el'l'luent after final tre.ttrnent to be send to the lloarrl rnouthlv.
L’l. lndustr\ .shall send the recortls of etterp_v uteter readin_e_ installed on l".'l'l’ and lflow nu-ter readlnp_
regularl\ on t|uarterl\ ba.sls.
‘.’L‘. Unit shall coruplv l‘la.stlc Waste l\lauagetneut Rule, l’lll(l as arnended and Solid Waste Rule, Ptllti as
amended.
Z3. fhe unit shall recycle as much water as possible wltltiri the plant before tllSt'lltll‘_i'_ltt_!'_ it for treattnent lnto

.. . ,
llit‘ l‘ ll .

.’-l lhe lllllll.\ll\ slttlll ensure the time bound compliance ol stt'trtp_ettt norrns as published by the lll’l’t‘l’> vlde
office rneiuorarnhnn l\'o ll ~lil?7ll/ll l/Nlfl‘ R1)/2ll)(l, dated I’./.tlI’.I’.ll?ll (available .tt llRl. uppt hr orn/pr|l't'
tlppcl) lft~‘tl1?L’til’tlptlt‘) in compliance ol"l‘he llon'ble N(I'l' order dt. ltl.l l.20l$l tn ti \ No. ltl1lh'I’tll8
.’:'t. llnit .slr.ill sulnnit elllueut/ernissiou monitoring report ol the l"'l‘l’ atnl stack of ah polluting sources and
ambient air |nonitoriup_ of the pre|ni.se.s done by lylol".l"&rt‘(' and lll’l‘('ll approved l.tboralor\ \\ithiu 01
l\lonth aml on t_)n.nterl\ basis to the llourd.
Lfti The indusu\ slt.|ll t~stabli.sh Mlyawalti forest lnslde the factory in .s'ufl'h"lent area.
Z7. llte use ol l’et tlIl\l‘ .|nd l"ru‘nace oil as u fuel ls re.stt'lctetl in compliance of the ll.nt'ble .\'tt|uetne iourt
ortler.
?h’. llnit shall t onrplv uith the ('/\t_ll\l (('ornrnt.sslon for .~\tr tjnalltv l\lart.t;t_ertrent to \‘t‘l{ .trtd \d|oiuin;g
.»\|eas) tlnectlon no fill .nnl ll? lib .i|ul olltet tllrectlort lsstted tlnte to llttte t'e_r',artlrrr;- ttst‘ of cle tilt‘! luel
)0 llnit shall ttn|||Il\ \\|th the t'/\t)l\l (('onnnisslou tor .*\h t_)uallt\ l\l.irt.tt~,ettit~rtt llt VCR .irnl \dionnna_
.\|eas) direction no bit .18 tep_.ir<ll|rg Ill. sets.
.l(l llnrl shall o||t't.|lc and ntalntarrt/upp_|aile the air pollutlon iouttol de\ he tn sin h ttt.tttltt‘t that ennssron
shoultl be as per norrns pie-a riberl b\ l'v\(,ll\l
3|, |~'t,| op.-|,|||t,|| ol Ill L -a-ts durinp_ I ll\'t\l' period unlt shall t otu|rl\ \\ttlr (‘.\t_ll\l tlllct l‘rl|\ no gtgt amt t;_\‘

Ill’. ln an\ tllt rnnwtarn es prtnlin tion tapat tt\ \\ill not be enltant ed \\tthottt |ll|t\l pt-t tnission tt‘ l l'l llti|||
Slate l’o|ltt|itnrt rtlllllll l'»o.utl.
.l.i. llrtrt shall t tt||r|tl\ \\rth tltel .-\l,ll\l ll tttttttnssrorr tor \tr t_lu.|lrt\ \l.tt|.u\eirn-tit Ill t\t l\' and \tl|olnitn\_
.-\teas) dirt-t tron Int /tl .nnl H rep_.i|tll|rp_ |e_|'_rrl.|tlori ol lit. *a‘ls
lll. Miriirrtttrti .1)“ ol the l.rrnl on \'\l|ll lt |ntlus|r\ is t“-l.lllll‘-llt‘tl \\tll he - o\t-red In lln plarttattorr of t.t|l trees
ol \lllltlllli‘\|it'r n~-. as pt-r the;1t|lilelirit-sst-I up bx the lloattl \ nle rt‘. t llln e t int.-1 no tl It‘, |ti;t "ti ‘ti|,\‘ ti‘
dt. lll/Ill’/}’tllh' |ln- ropv ol this r=_uitlelnn- is .r\.nlabh~ at l l\'l lutp \\\\\\ r||r|tt ll 1 .nn pill \ttI‘t‘ll lielt
Illlltllt‘ llllll-'lH.|itll, //\l\lt'\l\llll\lll\l/'\|{ t tt\‘tNt\

t\Nt\Nl‘ t .- .. t .1 .
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ANAND KUMAR L’;;:r;';;‘;'N@g,§g“Y“““"°
1‘r‘ii~:{:tIZ4 H30 l lI56'2B

Chief Environmental Officer,
Incharge Circle 1

Copy lo:

Regional Officer. UP. Pollution Control Board. Ghaziabad to ensure the compliance of the conditions
imposed in the certificate. ANAND KUMAR ?3i'A'Z'.§’Z'N*‘,3.‘iS”’“"""°

\)aKe§éO24‘I2,301l.>6:36
-us" '

Chief Environmental Officer,
lncharge Circle 1
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(Amended)
13.izwt»-.-'~>i=‘I..<§»

qwih ran)

Governineiit of liidizi
Form CST REG-O6

/See Rule /U(/)/

Registration C.ei'til‘icate
Registration Number :09AAXFA8043LlZP

1. Legal Name—n—i ALIEN INDIA AGRO moo
2. Trade Name} any Q/s ALIEN ll\lDlA AGRO FOOD
3. Additional trade names, if

any

4. Constitution of Business Partnership

l

l
I

5. Address of Principal Place of Bunding No_/Fm No; A-37 I
B“S'"°55 RoadIStreet: INDUSTRIAL AR[1A, MGROAD, =

City/Townlvillagez MASSORI
District: Ghaziabad
State: Uttar Pradesh
PIN Code: 201302

6. Date of Liability 01/07/2017

7. i Date of Validity From W01/O7/2017 {To Not App|iC-lblt‘

8. T f R "st ' i.§A“:"~5~‘-‘Jype 0 egi ration Regmar
l ,'$_ :>“;~§¥.~',:»*-.‘ §s>‘.¥};

9. Particulars of Approving Uttar Pradesh Goods and Servives Tax Act, 2017

Validit tl nown
Diiii.|ll '~.it||i- I 'tiOOl).\‘
/\t\1]l>t\iRV|‘.l\‘
Nriwoien ‘

_ T? _ _ i>.iii~ 20/4 l. 3 l mi .’li isi
Name KR|'SllN/-\ MURARI MISIIRA

Designation

Signature C

/\‘»*»l‘>[€llll Coniiiiissioiiei

Jurisdictional Office Gilli/l£ll)il(l Set:ioi—7

Date of issue ol Certificate

Note: The registration ciriiilittzite is roquiii-ti to he [)l()llll|li‘Illi\’ tl|\l\i.l\/l‘i ..l .ill pl.it-he hi l‘,L,~.,» Q||,.~.\k\~. H, [mi
State. ' P

A 1;;/05/202/1

This is a system generated digitally signed Registration Ct‘lilll(71lll‘ i\*illl‘(l l:.i-.eil on the .ippruv li of ||1p||¢~-mm, q,-‘med
on 13/05/2024 by thejurisdictional authority. i
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Goods and Services Tax Identification Number: O9AAXFA8043L1ZP

Details of Additional Place of Business(s)

Legal Name ALIEN INDIA AGRO FOOD

Trade Name, if any M/S ALIEN INDIA AGRO FOOD

Additional trade names, if
any

Total Number of Additional Places of Business(s) in the State

Annexure A
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Annexure B

.2,

if
i_iea ~»

W1,’

mafia v'c‘\ T

Goods and Services Tax Identification Number: 09AAXFA8043L1ZP I

Legal Name ALIEN INDIA AGRO FOOD I

Trade Name, if any l\/I/S ALIEN INDIA AGRO FOOD

Additional trade names, if I
any

Details of Managing I Authorized Partners

i I f Designation/Status

Name ANWAR QURESI-II

I

PARTNER

' Resident of State Uttar Pradesh
LlD_l‘;‘i

Z " Name MOHAl\/IMAD AVESH QURESPI

Vt ~ ‘ 1a
$*~ Z‘-.\».

-.___;

Designation/Status PARTNER

Resident of State Uttar Pradesh
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Itit.5'17 95>t ‘0f\l‘Li§llaiAp
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‘ %h§1§ %%5iQé?%=§ A °"°:;rc%i"“‘¥‘-.t*e.§r;.I’= B§§§§%3§°“t .2..l:§tt..2.t 1911* 12.s..>§<eafi5§.1-> §512.19..Z2 5°3._9§,i

{Us _.“ 1=2i=z,:.:-f, $3.; ,,.,- ::.-- \

J0,

_ 7'", ,.;.»‘-,=:-*'$:_
~ .--s. rig‘

' ITEST CERTIFICATE]

i

Issued To: MlsIAlien India Agro Food I i cod;I‘
_ _ "t1LR'No. _ _ ':'eTC681425000000102F

Address: Plot No‘ -A-37, M.~ Road UPSIDC ="I'BSl'_R¢|_1f)l"f0f :-Waste Water
Distt,llapur‘U‘PIridia-2315101 " ‘ IService-Request No; 1 NTTJSRFIOI/25414

Service Reqii‘e'S_t Dateitl 0,1/.01_/2l)25
.RepQrt.IssueDat.e 2; 161701/2025

‘j samenmc at Ann,-vsis DA'l"A~- ' A
‘ .

Sample Drawn On; . . ">03/01/2025
sampi="coii¢et=ti.py ' ;_i~i1".L.izejsres-antative
Sample Descnption ‘.f §.E_TF1Iil¢f
Sample Quan1ity(I-lacking detail. it-it
Wezttliei‘ Conditioris " ’»;j-'
Analysis DurationI '

l

fiiiasfir-<'-2;4nea:<§l,ass=i3pnle
. ~iiszo.1[2fti2ls@.ta;i;ti.1/o-ii/2o25.t=:.~-~

. TEST RESULTS.‘ ii i
s

Results * " ‘ t Units

-_. ~ 316.0
‘ Biological Oxygen Deiftlnd (a3 09 ,lS:3025(l’ii11-*l4):'l9.93 124.0

~ on & grease I ..'lS=302$.tP=fl+39);!9.84 < _.\
». I.

>
;.

Pariinictcr ‘ Test'MeIli63‘. . _ .

PH ' 'l$23°2_‘5(l?&‘lf4l'4il_:l')§1i983 .7"/.4s _ S
Total Suspended Solid‘ __ lS:302S_(lfgrt-:1fI_);'lQ84 ‘ A 11Q.0 V g _

' ‘ Chcniic:ilOxygeii'Deti_;8.r1tTl (BS Oi). . l U D; _ OT:

D > 4‘ .. .

Notes: I i Y I 1- I '1 iiiii it O

1.11»: results given are related to tested 8lmpIe,'ll_ reoelvedh mciitloiieil"puuiietem.1'lic'eusionm ulied tbi the nhovefin ow.
1. Responsibility am hlaunlory is limited logic new -mwiiwiliy,-. 1 .
3,116; lest Icpofl will not be genenied ngqln, either wholly u lii pan, willwiitprlor vnliten puiiilsalaii otthu la
4.Tlic icsi samples-will be disposed blhliu two weeks Item the data of often report, iiiiliia iiiiill specified by the ciisfoqiu.

» cm: xnn mt AUT 6

Q‘...

-Q~_

otie9 .9=7/do

. i "5*~.. - I I 1 I I ¢“~ ATORY

.'- i I 1!

I.
IiI
~..“Av.tVi

I
I
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'a1;,i§-‘ate Ahyltn try“3‘1té?=,l.1.:g;qittt\sgt;2l?%*l§t§Q1221" 45¢I!!'!l.%F§§Jl'5Qll,.!§.$?;!§;!;§°‘lift’ 13.
I guy‘. : W A _‘ ' _ :..\:, .,-,-__g;,;-3].. I,” _\ 1»,~l i-.- , ,~'.'/I. rt :','/,+./ ,'|‘»"|"i/‘y s It! )1 .' ‘a?IrI§I2£‘ité§i5it‘§‘zltsi.t.t9§i2¢1t*Izz@t2aMidi?» .ai>tr2§a92t.s.nt>22.21an.@

[TEST cERTlFIoAfTEj.

, .

15suctlTo: NI/sAli¢ri~IndiaAgro Food . Repoi‘t',Ciid'e- lww-osoizsioa' " UL'R*N_0- ”:iTC681425000000103F
Address: Plot No -A-I37, M.. Boad_-,UPSIDC: .;Test',R'cportof' __ Y_Va's't'e.1Wa't'er

Distt, Hapuror intim-"2-1s_‘1o'11. sm/lco.nequest*l~io1_.jI-"mijpvsntr/01/25,04servtteyneqnest DDTEZS “o1/01/2025
Report'Issue"Date It 07/01/2025
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